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._= OFFICE OF THE PRINCIPAL DISTRICT 8: SESSIONS JUDGE (HQ§): DELHI

ORPER

In supersE55i0n of earlier orders in this regard , the below mentioned work of the Branches of Central
District, Tis l-lazarl Courts are hereby assigned/allocated to Ms. Simml Kapoor, Administrative Officer (Judicial),

with immediate effect:- i

JudicialBranch. CentraI."Fls i:la;ar_i0o_urts,Delhi _.__._ so ____ ____.. _ 1
Admn-i, ii and ill, Central, Tis'l-lazari Courts, Delhi.
”P§u;chEEé Cell, _Centfaiffis_HaEarllCozuitsfbelhi." ____ Z _’§f” _ ”;_ g i

f Noclalfl Officer for aliotrnerit 7 off General Pool Residential Acconinwodation by I
~ Directorate of Estate, iiirman Bhavvan, New Delhi for Adrnlnistratio_n_ Branch- L8; ii.
i Vigilance Branch, Central, Tis l-lazabri Courts. Delhi. __
i Litigation Branch.Centrai,‘i“|s Hazari_(;ourts,”D_eihi. _

Ms.Simmi Kapoor . FaFl!Fieil*l'\ °§'!F£er1"!5 "??-.'e!1.999.fl$- °*'=‘!"i-... .. . .. . .. .- We .. .
Admlnigfmflaye 1 NQminat9d 3.5. Nodel0_ffio§r 9f.U.J,ur15)-H. .. ._ W _ . ,. W. ,_._ .. .____,...
gfficer (J, j géaminated as delegated Administrator (DA for managing email accounts for domain l

c.n|c.|n. ~
‘ Fleoruitment_QellIPr0m_otion__Cell, Central,1is Hazari Courl5Deihi. ___
Vulnerable Witness Depositon Complex, Central, Tis Hazari Courts, Delhi.
Nodal Ofiicerfor snore (Publlc”Grivances Commissions (Poo), Complaints
received through Department of Law, Justice and Legislative Affairs, Govt of NCT of ,
Delhi. .
Liaison Officer {Nodal Official‘ of GNCTDT 7 g V R R R RR R R RW W
Nodal 0fficer_tor,0PGRAM;_,_ ,_ _ 1

‘Kluge

1. Sh. Pramod Rawat, Assistant Accounts Officer is hereby directed to look after the work of RTI
Cell.Oentral, Tis Hazarl Courts. Delhi as Public Relation Officer (PIO) and Record Officer, RTl Cell,
Central, Tis Hazeri Courts, Delhi in addition to the work already assigned to him.

2. Sh. Ajay Mehrol, Sr. Accounts Officer is hereby directed to look after the work of Link PIO, RTI Cell,
Central, Tis Hazari Courts, Delhi and in-Charge. Leave Section, Central District, Tis l-iazari Courts. Delhi
in addition to the work already assigned to him.

3. Non-compliance of the orderflmmediateiy proceeding on leave shall be considerberate
-lnsubordination and disciplinary action shall be taken against the officer, as per rules. . _
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-{SANJ Y GARG I)

PRINCIPAL DISTPJCT & SESSIQNSJ DGE (HQS)
DELHI

C2-
No.5 1262-' 5 \5)Arimn-I/P &‘i'/H0_s/2024 Dated, Delhi the

i U- SEP 2024
Cogy forwatded for information and n_ecess_a_r_y,action to: -

1. The Officer in-charge, Accounts Branch, Central District, Tis l-lazarl Courts, Delhi.
2. The Offlcer in-Charges of all the above mentioned concerned Branches, Central District, lis Hazarl Courts,

Delhi.
3. The Dfflcer concerned for immediate compliance. ‘ '
4. The Dealing Officials, Establishment / Seniority & Promotion/Personal File, Administration Branch-i & ii, Central,

Tis Hazarl Courts, Delhi.
. The Deallng.0fflcia|, Leave Section, Accounts Branch, Room No. 114, Central,Tis Hazarl Courts, Delhi.

The Dealing Officials of all the above mentioned concerned Branches.
The Dealing pfficials, ACR Cell, Central District, Tis Hazari Courts, Delhi

. The Pl?Ai5R0, Central, North District, Delhi.
. Theo aling Official Layers Seat, Central District. Tis I-iazarl Courts, Delhi.
IBQ,'l'i1e Web-site Committee, Tis Hezari Courts, Delhi. _
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